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‘In the Céntrel Administrat ive Tribumel: Additional
| Bench: Allzhabad,
’) .
t} ' ] Reply on bkehalf of the Respondents
In
Registration No. 452 of 1986
j' - Shitlaprasad .--...A. " 09 20 000 0 ee Petiti{)ner
. i
Ve rsus
The Union of India
. e
and others ceesessaeess RE@SpPONdents,
AfTidavit of Sri HariReam, aged
wd. about 45 years, Son of Shri Hira
) ~ , | Lal, Chief Law Assistant, Northern
” Railwy, Luckhow. '
. : Deporent i
| I, the deponent abovenamed, do heéreby solemly s
affirm and state on oath as uhd.er e e
. | That the deponent is the = - 13

s . : . P -
\ (}/"AChlef Law Assistant, Northern Railway, Lucknow /L.«(,.

Adoe | C -
et .
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and is fully acqué inted with the fcts’ demosed

to hsereinafter,

2. . That the contsnts of the
pétition filed by ths petitipomer has been raad

and fully understood by the deponent.

3. That the contents of
the paragraph nos. 1'to 5 of the sa@id'petition

need no reply,

4, That in reply to the
conténts of paragraph no. 6(1) and (ii), it is

stated that they are admitisd.

-

5. | That in reply to the
contents of the paragﬂﬂph no., G(iiij of the saig
petition, it is stated thet the ptitiorer dig
not qualify the selection and he was not

empandlled.

6. | That the facts stated

in parégréph no. 6(iv) of the said petition are

0>
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not admitted. In Annexure 'Iv, the name of Shri
p.N.Dubey has been correctly shown amongst the

general candid®@ t@s with the name of fhis father.

7. That th&? conténts of the
paragraph no. 6(v) of the said petition are
absplutely vagaé and aré denied. Thé procédure
prescribed by the Railify Bga'rd vide its circular
dated 7/10,12.1973 and Circulars dated 25.7.1979,
17.10.1979 an'd .27/30.1().1979 vﬁ.re.strictly followed

by the Selection Board.

8. That the contents of the
paragraph no. 6(vi) of ths 58 id pe tit ion are
denied. The Selection Committee consisted of the
Divisional Mechanical #ngineer, Divis ipnal
- Cpmmercial Superintendent and Exe cutive Assistant,
At the relevvant time , there waS no post of
Divisional personnel Officer and the Competent
puthority, The Divisional Railway Manager, nominated
sri P L.Arya Executive Assistent to Divisional
Railwey Mand g€ r to function as ?ersonnel Officer
4n the said Selection. It is relevant to point out
that ths Executive Assistant to thE Divisional

-\ + Railwy Manager pelonged to the Personnel Branch.
%
M ' It is also relevant to point out here

that the petitioner at no stage during the selection

i
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procéedings raisad such objactions as pointed out

in the para under reply., Since the petitioner was
declared unsuccessful In the said se lection, he has
come with such false pleds to g@% the sel@ctioh
proceedings quashéd. Since ths petitioner 4id not
raise such objeéctions at the relevant time, when the |
course of action according to him had accrued when
r.P.L.Ary2 joined the Selection Board, hs has mo

causé of actlon To challenge the saums,

In v@iw of %the above facts and circumstances

as stated, the petitioner is mot entitled to get
AN
(\\QKM petition is liable to be rejected.

' <1 any rslief which he has claimeéd in his petition and the
o’

VEI IR ICAT JON 5 .

| I,Hari Ram, aged about 45 ysars Son of
. Qmw‘\ . t

Sri BEira Lal, Chief Law Assistant, Northem Railway
Lucknow do hersby verify that the contents of
paragraphs 1 to 8 of this reply are true fto my
personal lknowledgs and belief, that I have not

suppressed any material facts.

: .
L__MM/L/\’\/’ ’ L
Place: gliakab2d (\/\[ \
_ - CANA LA
Date: mgv ' . O-o"t‘o.gnoc..ooo'lo.
(> u, 82

Deporént-
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Application under section 22(3)(h) of the Administrative
o ’ Tribunal Act, 1985. |

'\ | | - | 19
R In the court of the Administrative Tribunal Allahabad

Circult Bench, Lucknov,

Date of filing l \ \ (ﬂ?
Reglstration No. MWL@Q’

Signature -
Registrar |
» M. Pm Ne Q7(d9 LQ
> | | | m‘g- - NG
: Sri Shitla Prasad, aged about _ years, son of Sri Ram
Asrey, C/o S.S.N .Raidmay Charbagh,Lucknow,/Ram Sagar
Rummy Shed Colony, L.D. 28, Alambagh,Lucknow,
o .....;‘ Petitioner,
- Versus
1= Iﬁm’.on of 'Indiva, through General Manéger,
Baroda House New Delhi.
2~ Divisional Railway Manager, N.Railway Hazratgana ,
4 ‘ Lucknow.

eeco e ODD.PaI‘tieS.

Inre: ,
Registration 0.A. No.452 of 1986

Sri Shital Prasad .-...Vs....‘.' Union of India and another

Decided Ex-parte on 20.3.1989
by Hon'ble Mr, Justice Kamleshwar Nath
V.C. and Hon'ble Ajai Jauhari,

The humble spplicant submits that for the facts and
reasons stated inthe accompanying affidavit it is therefore
prayed that the ex-parte order deciding the registration
0.A, 452 of 1986 "Shital Prasad...Vs...Union of India and ors.

on 20.3,1989, eXpartg, . ‘bé recalled and se¥ aside and
QN dcir g4, Y
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the the petition may be dispossed of on its merits after

affording the opportunity of being heard to the applicant.

in verificatiog

I, Shitla Pd., aged about years, son of Sri Ram

Asrey, c/o 8.8, N,Railway Charbagh, Lucknow doheréby

sykemnkyx verify that the contents of this application
are true to my personal knowledge, and belief, and that

I have not sup’pr“ess‘ed'any material of fact.

Lucknow: S an RIdL W
Dated: SLS\vossﬁi\ Applicant.

To,

The Registrar, ) -
central Administrative Tribunal
Principal Bench, New Delhi
Addl.Bench at Allahabad

" Circuit Bench,at Lucknows




In the court of Central Admn, Tribunal, Allahabad

Circuit Bench,Lucknows | >
9
>
Bab Sri Shitsha Prasad  .eeeee....Petitioner, -
- Versus
- Union-of India and others Q...,.....Opp.Partiesa
Affidavit in support of application under section
22(3) (h) of the Administrative Tribunal Act,1985.
I, Shitla Prasad, aged about years, son of Sri
A

Ram Asrey, c/o S.S, N.Railway, Charbagh,Lucknow,/Ram Sagar
Runny Shed Colony, L.D,28, Alambagh,Luckhow, the deponent

do hereby solemnly sffirm and state on oath as under:-

N That the deponent is the applicant in the above
noted case and is fully conversant with the

facts of the case,

2- That on 20.3.,1989 the abovenoted case was listed
for final hearing as well as for filingthe

documents in terms of the order passed in 1987,

Z/iﬂkaﬁ' on Qo -3 89 A oLchwLumﬁ' W oo
fw daeeh  deave, el wrans

g Qg e ’ ( Aaktu o, 3
&Q@n A AT
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and so far the ¢ounse1 of the deponent is concerhed his
mother in law expired in Gorakhpur, so he too left the
city on 19th of March,1989 and as such none was there when

the case was called out, and whs decided exparte,

bl - That the documents eequired have not been filéd

by the Union of India and others, and the important

decision as well as the rules and the guide lines framed
by the Railway Board have also not been pressed due to

absence of any one from the side of the deponent,

© Be That the entire carrier of the deponent is blaécked

and as such it is highly desirable inthe ends of justice
that the abovenoted case registration N0O.0,A, No.452 of
1986 Shital Prasad;;;Vs;.;ﬁnion of India and another may be
decided on its merits after affording the opportunity

~of being heard to the deponent and after setting aside

e Civl}” //6- ‘That in case the depenent is not allowed to be

beardthan he shall sufferirreperable loss and injury,

Lucknow: | gé%ﬂﬁ}]féiﬁ?

Dated:SuﬂQAY§£\;\v | Deponent,
Verification
I, the abovenamed deponent dohereby verify

thatthe contents of paras [ fo 5 of this affidavit are

true to my mpersonal knowledge, and those of para ( —

ee3/
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of the same are believed to be true. No part of this

affidavit are false and nothing material have been

concealed in it so help me God.

Deponent'.
.I,identify the deponent whohes signed this
affidavit before me;

Advocate.

. Solemnly affirmed before me on 2\ \’\\EQ
arad Sy

at /-3] am/pm by the deponent Sri QL /;éf

who bs identified by Sri Swyﬁﬂ Kam !~

Advocate High Court Lucknow Bench,Lucknow.

g have satisfied myself by examining the
deponent that he understands the contents of this affidavit

which have been read over and explained tohim by me,
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ADDITIONAL BENCH,
23-A, Thornhill Road; Allahabad-211C01 ,@V

. Registration No. : b\g’E of 198L,:

APPLICANT  (s) Magme Led Kangiizee s e

iiiii 904 $000 vo0l

RESPONDENT (s ) Lowe- ”f Sndye, thoiiye @"W" (lan

0 P 10080060 1 10¢ 4900 208 1008 regs 208 se0s on SeL SR80 500 20000055008 ‘501000 4004000 .08 &

T80 2000 8000000 0000000

e %&mob: Hewge New Dellbc o %ﬁ,@,

€00 400000 1000 4050000 50000000 106000EI 000 IETNEES 068000t SE0E 15T E0ES 20000050 P BE¢0 1001 $000 $002 00005060 100t 800 2008

Particulars to be examined - Endorsement as to result of Examination
1. s the appeal competent ? BT . ) N4 '
2. (a) Is the application.in the prescribed form ? | NS

(b) Is .the application in .pa_per book form? 4 N&
H ix : icatjof t ‘

(c) ! :ev: f?’ledc;>mplete sets of the application NS bels ﬁ Leol,

3. (a) Isthe Vap‘peal in time ? » ~N&

(b) If not; ‘by how many days it is beyond —
time ?

(c) Has sufficient case for not making the R

application in time, been filed ?
"o
4. Has the document of authorisation; Vakalat- | ' . \‘é

nama been filed ?

5. s the application accompanied by B.D./Postal- Ve
Order for Rs. 50/- ‘

6. Has the certified copy/copies of the order (s)

against which the application is made been N&
filed ?
7. (a) Have the copies of the documents/relied N@ clotamanl »ﬁ-éeo/

upon by the applscant and mentioned in
the application, been filed ?

(b) Have the documents referred to in (a)
above duly attested by a Gazefted Officer

and numberd accordingly ?
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Central Administrative Tribunal, Allshabad
-Circuit Bench at Lucknow

Registration O.A. No. 457 of 1986
Navmi Lal Kanavjia Vs, Union of India
) éonneéted with
Registration O.A. No. 458 of 1986
Bechan Lal Vs. Union of India
Connected with
Registration O.A., No,406 of 1986
Ram Kumar _ | Vs. Union of India
Connected with

Registration O.A. No.407 of 1986

Bhagwati Shanker Vse Union of India

Cohnected with

Registration 0,A.No.452 of 1986

-Shitla Préséd ‘ '" Vs, Union of India

Connected with -
Registration O.A. No.456 of 1986

Devi Bux $ingh. . Vs. Union of India

Hon,Justice Kamleshwar Nath,V.C.
Hon, Ajay JOhri-, A/M,

b
& Others
& Others

AN

",
& Others

& Others

& Others

& Others

(By Hon.Justice Kamleshwar Nath,V.C.) -

For judgements see our judgements of date

passed in O.Ao‘No;406 of 1986 Ram Kumar Vs. Union of

India and Others,

\w

Member (A) Vice Chaiman

Dated the 20th Marxch, 1989

RKM
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| [ THE CENTRAL ADMINISTRATIVE TRIBUNAL ALIAHABAD
Registration No. /&7 of 1986. | '
| Sri Naumi Lal Kanaujia  aemwe=  Applicant.
¥ . ‘ _
Versus
Union of India and others mm———— _@pposite-Parties’.
INDEX
8l.No. ,Partiéulars . : ' Pages
1 Application ' 1td6
2% | List of documents E ) &
3 Annexure No. 1 '
Impugned order ' 7
4, Vakalatnemg | 8
Lucknows - : : %ﬁ;/%
Dateds 27.8.1986% . ( Surya kant )
- ‘ _ . Advocate

10, Shiv Puri, Lucknow.

ML;&KWQ%{Q ~~ Counsel for the Applicant:. |
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EHPBHCATION UNDmR SECTION 19 OF THE ADLIIIVTSTRATTW: TRIBUNAL

ACT 19850- P{ No- é;)} /l ]qﬂ(,
o Cf"z ral Adininist atlve Tribun:!

For use in the Tribunall Officese Additional Bench
‘ . ; ALEA ZABAD/PATNA/L JASALPUR

Date of Filing... 29, 8-.86 .. or

Date of filing Date of Receipt by Post .
" Registration Now._ | @@éﬁﬁéﬁgzgén
Signature ] |
s Registrér

In the Central Adninistrative Tribunal,
~ Adgitionsl Bench of Allahabad.

Between
Sri Neumi Lal Kanaujia ' me-eeme----  Applicant’
| | And ' |
Union of India and others e Opp .Partiesh

~ Details of the Applicationé |

Lie Particulars of the Applicants

(1) Neme of the Applicant:  Naumi Lal Kenaujia
(11i)Name of the father: Late K.R.Kanaujia
(111)Designation and office Coaéh‘Attendant |
fin which employedn S8 Charbagh,Lucknow.
. (iv) Office Address - C/o 8.8, N.Railvay
o ‘ " ' - Charbagh, Lucknowi
¢v) Address B6r service of C/o I.0Jils Workshop

i

all noticesl ' Bandaria Bagh, Lucknow'.

2% Pafticulars of the Respondents:

(i) Degignation of the respondents:

-~

(&) Union of India through General Manager,

‘ Baxoaa house New Delhl.



N = 2 3=
(B) Divisional Railyay Manager N.Railway Hazratgunj,

] Lucknow:.

(11) Office address of the Respondentss

(Anion of India through General lanager,
‘Baroda Youse New Delhi. |
) ' Co % ,
(B) Divisional Railway Manager N.Reilway Hazratganj,

~

Lucknov’, : !

3. Particulars of the order against which the application

is ldes-

4. Jurisgiction of the Tribunalss Allahzbad.

‘The application is against the following order:=

(1) Order No. 220-EG/E-T'C /84
. (i1) Dete, June 30, 1986. |
_(iii)Passed by Divisional Railway Manéger NoIly ey

| Hazratgan), Lucknow.

© (iv) Subject in Briefs-

That the applicant is at present working as
Coach Attendﬁnt. He was'previously selected in the
~competetion for.appointment on thé post of Gommércial
Clerk, but not sent for training by the respondants
No. 1 and 2, and ks working as Coach Attendant. He has
wronging & been failed on the post of Tidket Collector.
The constitution of the selectlon committee was also
jllegal and the result has wrongly been declared. The
zmxxXIknkXxu.xf xxe selection Board not applied their
mind pyopefly and voilated the relevant provisions of

law made by the Kailway Board.

The applicent declares, that the subject matier
of the order against which he wants reversal 1is-

within the jurisdietion of the tribunal.

N%M K‘WLQ)U %7

=y




5. Lipitations=
The appllcant further declares tbat the application
is vlthln the llmltatlon prescrlbed in sectlon

21 of the éﬂministrative TribunalAAct, 1985+

6.  Facts of the cases

/

(1) That the applicant is‘senior most Schedule Caste
~ and from sports Quota he was appointed as lali in
‘1970 and in 1977 he changed;his cagagory and

became Porteri.

(1i)  That since X%. 1.12u1978, the applicant ié Coach
- ,&ttencent he is ngh School also, and 1s :
| performing his guties  with utmost honesty,labour
in as much as no complaint of any kind have been |
received, and his service record is neat and

clean’

(iii) ‘That the applicant appeareé‘for the seiection
" on the post of Ticket Collector and he qualified
put in the interview he has wrongly been failed by
. the respondents, and a Photostat copy of the said
result is filed herewith as Annexure No. 1 to this

application.

{iv) That 1n.Annexure No. 1 the name of the parentage

of Sri P N. Dubey has wrongly ‘been mentioned and
Srl Hanuman Prasad has wrengly been selected from
the Scheeule caste,quptals He is a High Caste Hindu,
" and several persons are Junior to the applicanti,
(v) That the seldction Board have not followed the
| vlaw nade by the Ballway Boardy vide No R(N.G)l—
PMI/100- of 7/10 12.1973 and also not complied

rqqufnn ZSLR\JKSYncfféﬁ(Q
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the Railw&y Board's lettex dated 25.7.79 17.10.,1972 and
27/30.10,1979 whlch provides the procedure for

. selection.

(Vi) That vide Railuay Board's letter No.B(N.G.) 1-7% EiI/100
of 7/10.12.1973. The Railway Board have made wancdatory
thet one officer of the selection Bogrd must be from the
Personal Branch, but in the present case none of the
Officer of the Personal Branch was forming the part

of the selecticn Board, hence entire selection haﬁe

been vicitiated on this ground alone and the '&Dulicant
having no alternative preferrs this applicatlon on

the grounds interaliasz-

\

_G_ROUNDS_

(&) Because the applicant is Senior to Several
| Persons mentioned in Annexure Wo. 1 and in the
selection the procedure laid down by the Railwvay -

Board have not been followed.

'(B) Because in absence of any member from the personal

- Branch, the entire selection has vicizted.

{C) Because the canaidature of the applicant has not
( properly been conoldereo by the selecticn Board
and the representations have wrongly been decided
and the respondents ought to have declarec the

applicant successiful,

7. Reliefs soughts 1In view of the facts menticned above in
para 6, the applicapt prays for the folloving reliefs:

(i) to 1issue a suitaple Orders, direction or

Navani Lol wagé sy



comnand cecluring the applicunt nassed in the selectibn
of Ticket Collector (T.C.). |

(1i) To issue a suitabie order directicn or command cuashing
the entire selection vide Annexure HNo., 1 to this

application as the sume is void and illegal.

i’r

(111)to direet the responcent Ho. 1 ané 2 to procuce all
the papers of the selection and constitution ¢ the

Se | selection Board, before this ion'ble & Tribunzl.

(1v) Costs of the application may be awarded to the applicant

and against the respondents,

8. Interim order is prayed for:

Pending final decision on the application, the applicant

seeks the issue of the following interim orders.

. (1) Respondents No, 1 and 2 may be directed to produce
~ all the papers of the selection and the constituticn
o~ of the selection comnittee, and not to distroy them

during the pendency of this appliceticn.

(1i) to stay the implimentation of the result contained

in Annexure No. 8 1 to this application.

9. Details of the Hemecy Bxhausteds

In view of the facts that she Riilwuy Board's w«irecticns
‘have been voilated and the representation mEmkakmsmi
have been rejected, though the orda s can not been

comrunicated.

10. latter not penaing with any other court:= The applicant

further declare, that the ratter regarding whieh this

Navugrnf Z.S\LKW u,&}h'% . Sm==g/
.
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1l.

- Dateds 27.8.1936.

% ’] |
o

application has'been made 1s not pending before any

coﬁrt of law or any other authority, or anyvother Bench

or Tribunali

partlculars of the Postal order in resyet of the Applicat-

s gl e PR 4556l

/

12, Details of the Indexs &n Index in duplicate containing

the detalls of the documents, to be relied upon is

encloseds=

\

18. List of Enclosuress

(1) Annexure Nos 1= Impugned or der of selection
(1) Vakalatnama;

(iii)Index;
-(iv)w Postal order. ) “ .

IN VERIFICATION:

I, Nauﬁ"”'o)%pk%wm $/0 /{ <. /(a"“"‘/’a

aged about 37

years, working as Coach Attenddnt at

Charbagh, Lucxnow, re31ca1tof

o Bodeve Byr

—» do hereby verify that the

contents of 1 to 13 are true to my personal knowlecs
and belief,

"6
anfl that I have not Suppressed any material fa

Lucknows

APplicélnt:.

Nooni o i
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Regs Seleotion (written test follo
post of Ticket Collector from.amongst-class IV staff,

—————

. In the written test held for the pos
-grade B.260-400, held on 20,1485 followed by viv
2344486 W 25.4.86- the following candidat s have
of Ticket Collector grade Rs,260-430 from amongst class IV staff -

Céneral candldates

P e

Lo ‘Sri H.Cdathur s/0 Sri B.B.Lulathur
2+ Sri Ashok Kumar s/o Sri Ayodhya Prasad
3¢ Sri Merar Pandey s/o Sri f.Pandey

4e. 501 On Prakash Tewerl s/0 Sri .R.K.Teward

- HQ/LKO

s Srl K.C.karojia s/o S’ K.L.Kgnojia
6o Srd Sabir AlY s/0 Sri Rzhmat Al

©*7¢"S1i hshok Kumdr s/o Sri Basant 1al
. Bo Sri Ca Prakash Singh s/o0 Sri B,Singh
9 Sri Ramesh Prasad s/o Sri Mathura Pd,
+ 104821 P N.Iubey s/o S R,C.Dubey -
- LLeSrilALKuMishra s/0 Sri Kaushal Misra
'.l:Qo-‘JI‘i-ADaK.TL“ipaﬁ\i. S/OHSJ.'S. BvaTl‘iPathi
'13.5ri-Balbir Rans s/o S J+B.Rdna

PRy A e
S«CeCandidatos

Lo Sri Hanuman Prasad s/o Sri Ram Gulam
2o Sri Budixam s/o S Calbal

Re Szl Shyen Lalls/o ¥ Baboo lal

¢ T.Candddates

1. Sri Fagoo Basera s/o Si Lakhan Basera

v ’

Er/D1

kanOIW/a

chy for informati on and necessaryacti on'b -

1. DPO/LKO 24 APO(I1) LKO

P
9.

Divl. effice,
Lutkncwe

’ .

June 38, 1986

wed by viva~vdce) for tle - -

Y

HY/LKO -
H/Ko- -
HY/D11lkusha
Q/LX0 -

“HQ/LKO
HQ/LKO

- HQ/PKX

- HQ/LKO

- HQ/LKO

HQ/LKO
“HY/LKO

H/LKO

HQ/LKO
HQ/LKO
HQ/LKO

HQ/Prd

vy
lﬁRlYU Na nger,

3. Station Supdt., Lucknow, Pratépgarh’ .\}a'm«'y\qs |

4, Stati on Mas ter,Dllkusha & P}akhrauli‘.

X BN W ] \

£

t of Ticket Collector,
a~voce test held on
“teen placed on panel
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and the claim petition. may be restored to its original

number ® the matter may be disposed off on its merits.

§\m \ wa)f |

- ( SURYA “KANT)
Advocate,

@ounsel for the Applicant

&
W e

3
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Tn the Central Administrative Tribupal , Mlahabad Bench

>

Allahabad

e T WY
ey

Naumilal Kannaujiya

* e OOOCOQO;QOOOooApplicant.'
versus

}Inion of India and others

Oo-o;to ...o....‘Re;SpondentS.

AFFIDAVIT I SUPPORT OF APPLICATION UWDER HILE 15(2)
OF THE RULES FRAMED UNDER THE ADMINISTRATIVE TRIBYNAL S
i - " ACT, 1985,

I, Taumilal Kannaujiya, ‘aged‘about 40 years
son of Late K.R. Kannaujiya working as Coach Attendant
R at Charbagh, Lucknow resident of ¢/o I.0.% &Shop
Bandariya Bagh, Lucknow do hereby solemnly affirm and

I ’ state on oath as under:¢-

1. That the deponent is the applicant in the abovenoted
case and as such he is fully conversant with the

facts of the case,

That the case haviﬁg registration no. 457 of 1986
Naumilal Kanaaujiya versus Union of India and
'othe‘r's was_always taken-up along with the petition
ram Kumar versus Union of Indda and others

registration no. 406 of 1986 which is the leading

case in the matter sinde in both the petitions

as well as in the several other petitions the

— - F
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questino of law and facts involved are similar,

3. hat the debohént has not having any knowledge that ho
_hbw the case registration no. 457 of 1986 has been
fixed for another date and he was also not having
any knowledge that the case was listed on 15-5-87
and as such none appeared for and on behalf of the

deponent on 15-5-1987.

4, T™hat the non~appearence of any one on the éforesaid
date on 15-5-1987 is accideﬁtal hence it is highly
desirable in the ends of justice that the same
‘may be restored to its original number so that

it may be disposed off and decided on merits..

Verification

I, the abovenamed deponent dohereby verify that
. the contents of the paras 1 to 4 of this affidavit

8;;‘33 are trueto my personal knowledge.
g A

Signed and verified this |{(hday of July 1987

DEPONENL

S ;iﬁ;]:AQ)QTA 0¥gu]£2mejzr9~
I identify the deponent who is” personally known to me

Svs, oKt

(_SU YA KANT)

and who has signed before me,

Natu Zﬁxﬂ%<énA1»¢ah, o .
| 1 , - Advocate.
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In the Central Administrative Tribunal: Additional

Bench: Allahabad.

Reply on bshalf of the Respondents

In v
Registré'tion Ho. 457 of 1986
Naumi Lal Kamojia | Pétitionar
Verus
The Union of India
and others seese v RSSpondenﬁs

Affidavit of Sri Hari Ram,,aged

. about 45 years, Son of shri [y

Lal, Chief Law Assistant, Hor thern
Railway, Lu ckno vie

Deponent

I, the deponsnt abovenamed, do hareby soieunly

affirm and state on oath as under :-

1. | Thst the deponenﬁ is ths

Chief Law As~istant, Worthem Railwey, Luckmow

and is fully acqué inted with the facts deposed to

“{ o hireinafter,
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2. That the contents of the
petition filed by the petitionerhss pusen read

and fully und@rstood by the dsponent.

3. _ That the

i

contents of ths

4

paragraph nos. 1 to § of the s@id petition need

no raply,
4, That in reply to the contents
of paragrath no. 6(1) and (ii) of the s2ig petltion,it

is stated that they are admitted.
5. Thet in reply to the contents

of the pdrdgraph no. 6(1ii) of the said pe tition, it
1s stated that the petitioner did not qualify ths

selection and hé wAs not empanelied,

S, Thet the facts stated
in paragréph no, 6(iv) of ths said pstition are
not admitted. In Anneéxurs 'I', the hamﬁ of Shri
P.N.Dubey hes been correctly shown amongst the

General candid@ tes with the enms of his father.

7 e That the contents
of th- paragrasnh no. 6(v) of the said pesvition

are apsoluteély végue and arée¢ deniced.Jhe procedur &
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preseribed by the Railway Zoard vide its circular
dated 7/10,12.1973 and Circulars dated 25.7.1979
17.10.1979 and 27/30.10.1979 were strictly followed

by the Selsction Board,

8. ‘ Thet the contents o f ths
par@ gréph no. 6(vi) of the s31id petition are
denisd, The gselection committee o nsisted of the
Di\}is iorfl Mechanical Engineer, Divisiorel Comme‘l’ciél
Superintendent and Ex€cutive Assistant. At the
relevant time, there wes no post of Divisional
personnal O0fficer and the Competent ,ﬁufhori’cy, tie
Divisioxqél Reilway Ménager, nominated Sri p,L.Arya
Executive Assistant To Divisiondl Railway Manager
to function as Personnel Officer in the saig
®lsction. It Is relevant to point out that the
Exacutive Assiscvant to the Divisiongl Railwdy

Hpnager belongéd to the Personnel Branch,

It is also relsvant to ‘po:’mi: out hers
that the vetitionsr at no’Stalge during the sel_ection
proce ed ings raised such objections as po.intad out
in the para under reply. s:‘mcé the petl tionsr was
declareq unsuccéssful in the said selection, he h@s

e

[ coms with such false pleas to g8t the selsction

AY

~ proceeacd ings quashed, Sinceé the petitloper did not

FXW : raise such objections at the relevant time, when the
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coursé of action according to him had accrued vhen
Mr.P.L.Arya jolmed the Selection “vard, he has no

caus¢ of action t cha@llenge the sane,

In viewof the above facts and circumstances
as stated,the p‘“tltlonbr 1s not entitlsd to get
Lfany relief which he has claimed in his petitisn and

v\}x o~ the petitionis liable to be rejected.

I,iariRam, aged about 45 years,Son of
SriHira 1281 Caief Law hssistent, Northern Railwa y
Lucknow do heéreby vGrify that tha contents of the
paragrapns 1 to 8 of this reply are tru: o my
personal knowledge and belicf, that I have not

Suppréssed any matéri@l facts.

Place: aIeshebad (\Kj

@ 6 %0 20 08B 8a, ¢y 00 g 00

Deponsent.
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Application under section22(3)(h) of the Administrative
Tribunal Act, 1985. |

In the court of Ad.tnlmstratlve Tribunal Allahabad

Circuit .Bench,Lucknow.,

Date of filing
Registration No._ \,\)’(\\d\c‘

[

Signature

Regls trar

QM- A o - Ci(d\qm
(ﬂ~us7l&£3

”’Naumi L2l Kanaujia, aged about years, son of late

K.R.Kaneujia, C/o S.S. N.Railway, Charbagh,lucknow, /

I.0.W, Workshop Bandaria Bagh Lucknow.
“ .......Pet:.tioner.

Versus
1= Union of India through General Manager,
Baroda House New Delhi.

2= Divisional Railway Hanager, N.Railway azratgana,

Lucknow.
.o .V.Opp.Parties.

Inre:
Registration O.,A. 457 of 1986
SRi Naumi Lal Kanaujia ’."'...Vs...!.'il«‘Union of India and others.

Decided exparte on 20.3.1989
by Hon'ble Mr.,Justice Kamleshwar
‘Nath V.C. and Hon'nle fjai Jauhari
AM, -
The humble applicant submits that for the facts
and reasops stated in the accompanying affidavit it is
therefore prayed that the exgarte order_deciding the

Naumi Lal Kanaujia
registration 0.A, 457 of 2986 JfHEM Kwsss..Vs.,Union of

India and other 6 on 20,3.1989 exparte may be recalled and

R | \Nm(,e.LKW
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Do

set-adide ahd the petition may be dispossed of on its
merits after affording the opportunity of being heard to

the applicant.

In Verification

I, Naumi Lal Kanaujia, aged about (s years,
son of lateK.R. Kanaujia, I.0.W. Workshop Bandaria bagh
Lucknow do heréby verify that the contents of paras
of this application are true to my personal knowledge,
and beiief, and that I have not suppressed any material

of fact,

Lucknow; | - rd ovnns | P<4MNV?A:

7ufog |
Dated: 2%7,(5 Applicant,

To,

The Registrar,

Central Admink trative Iribunal,
Principal Bench,New Delhi,
Addl.Bench,at Lucknow,



P

In the Central Administrative Iribunal Allahabad

Circuit Bench,Lucknow,

B Naumi Lal Kanaujia  eeeeeeees Petitioner.
| | |  Va.
Union of India and others Ceeevenees Opp.Parties,

/ ) o , A _ T
Affidavit in support of application u/s 22(3)(h)
of the Administrative Tribunal Act,1

I, Naumi Lal Kanaujia, aged about  years, son of
K.R. Kanaujia, C/b S.S.DLRailway, Charbagh,Lucknow/I.0.W.
ﬁ';;77373mif§;& Workshop Bandaria Bagh,Lucknow the deponent do heréby

\&sokemnly affirm and state on oath as under:-

That the deponent is the applicant in the

atovenoted case and is fully‘conversant with the facts.

2- That on 20.3.1989, the abovenoted case was listed
for flnal hearing as wellas for filing the documents in

terms of the order passed in 1987.

3‘Ca4:%tux* M 20 - 3- Sﬂﬁ A an#>4~JF W ad W

“Duky wth V0P Foen Eoprik ,W Yo
dLuquﬁhuo K o G20 A,

and so far the counsel for the deponent is concerned his
mother-in-law expired in Gorakhpur, so he too left the city
on 19th of March,1989land as such none was there when the

case was called out, an@ was decided exparte.

I\laﬂmmL Z/qz; @:“;47J;Q2/



My

Do

LI That the degqmenté required have not been filed
by the Union of Indig, and others, and the important
decision as wellas the rules and the éuide'lines framed
by the Railway Board have also not been pressed due

to absence of any one' from the side of the deponent,

5- That the entire carrier of the deponent is

blocked and as such it is highly desirable in the ends
of justice that the abovenoted case fegistration no.§57
of 1986 Naumi Lal..Vs..Unionof India and others may be
decided on its inefits after affordlng the opportuni ty

”\\@f being heard to the deponent and after setting
‘aside the eXparte order dated 20.3.1989.

6- That in case the deponent is not allowed to

be heard than he shall suffer 1rreperable loss and injury.

Lucknov: . o Lal | WT/V
Dated: ;251"\‘%6 | Deponent,

Verification .

I, theabovenamed deponent do hereby verify that the
contents of paras 1 to f‘/:'of this affidavit are true to my
personal knowledge, and those of para £ of the same are -
believed to be true. | )

. 7‘/ -
Signed and verifigd this 2®day of AP, 1989

N oo Lol oy

Deponent

atLucknowy,

—Y
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3

I7 iddntify the deponent who has 51gned this

affidavit before me.

I ->
‘ Alve
7@/7/

///Solemnly affirmed before me on

t [l-p>am/pm by the deponent Sri [l o o X,
who is identified by Sri ~Q., [{an o

Advocate High Court Lucknow Bench,Lucknow,

e ,u.

I have satisfied my self by examiningthe
deponent that he understands the contents of this
affidavit which have been read over and explained to

him by me, -

v affifin = 5t om jn office 3 757 /i Py
” /‘9{3 ﬂ‘mmM' Aoqa,lzz)/a
§w>ﬂ7a /%m]g% ~

¢ S S RS SR

explaiv o Dy ma.

(7 UUUUUDUUDUON . Y10 L SN




giaamtm Bo.: b/ﬁ g;

81 Bauci Lal Kaneujis ————— Applieant.
>
Versus
Union of Incic end others enrnnan @rocite«Parties.,
LEDREX
81.%. Pacticulars ) Pages
1. . Applieation l1tdse6
2. List of coecuments 6
. 3 Anpexure No, 1
1. pugned girder 1}
4. - Vakelatnemg )
[ ——M .
' hY
Luokrovt g\’\‘f <y M
atedt 27.8.19¢6. - ( 8u Kaat )
r’a:avmee
10, Shiv Pauri, Lacknow.
‘Ooancel for the Applicsnt.




For use in the Tribunalk Offices= Q A
. e NP

c,g LY
' , ' at o7 Admijnistrati7e T
R mte ef filmg ) ] AT T e BLJ.H[,H
Nopin . ALYA 27D PATNALJAGALPUR
,iegivtMtiﬁn Ro IR AR FT L BT e o b (f.@ OR
Bignature Date of ne.eipt by Post
Rerigtror | e Daguty Registrar,
> In the Centrel Adunistrrtive Toibunal,
bdcitionrl Bench of allehabod.
Sz4 Heuni Lel Fanoujiis | ewesmmeesw=  Applieant.
| And |
Unicn of India cnd othors s 20 o o Opr .JParties.

~Details of the spplicaticns

1.

Se

Particulars of the Applic-nts
(1) Tare of the ipplicsnts  Neumi Ial Kenaujis
{1i)Nome of the Soth o3 “ late ¥.R.Eaneuiia
(111)Decipnction ant ofi“iec'. aoach'attenaant

in yhich enployed  8.8. Charbagh,lucknov.

~ (1v) Office Acdress ~ ©fo 8.3, F.Ralivay

. - Cherbegh, Luckncw,.
(¥) &dcresr £6r cervice of C/o I.0.W. Wworkshop
2ll netices, - .~ Bandaria Dagh, Lucknow,

Particulars of the Respondentss

(1) Designeti:n of the responcentss

{&) Union of Incis through Genexsl Hanoger,
3erown +cuse New Delhl,

o -y

Neweri Lol Karmoutgin

DT

’gu\%&q%‘
@~
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(B) Divisional Rallway 1} Manager N,k

Bllvay Hazyatp:
atgun
Lucknoy:, b

(i;? Office address of the Respondents:

(AUnion of Ingia through General Manager,

Baloda “ouee New Delhi.

-

‘ B $ v .
> ( ? Divisional Railvay Menager N,Railyay Hazratgang, -
Lucknov, | | i
3+ Particulars of the order against which the applicetion
1s mRdes-
S ————

The application is against che fbllowing orders=

(1) order lo. 220—E6/E-T.C /B4
L(4d) Dete, June 30, 1986.
(ili)Passed by Divisional Railway bnager N.Rly.,

haz ratgenj, Lucknow.,

(iv) Subject in Brief:=

That the applicant is at pfesent vorking as
Coach Attenddht. He was previously selected'in the
competetion for appointment on the post of Commereial
Clerk, but not seht for ﬁraining by ﬁhe respondants

No. 1 and 2, énd is working as Coach Attendent . He has

wronging ® been failed on the post of Picket Collector. :@
‘The constitution of the seleciion committee wes also k;
illegal and the result has wrongly been declared. The :j
grxgtkmkixm mf XkE selection Board not applied}their g;
mind properly aﬁd vollated the relevant provisions of fég

lay made by the Rilway Board.

4, Jurisgiction of the Tribunalss: Allahabéd.
that the subject matter

The applicant declares,

of fhe order against which he wants reversal 1is

vithin the jurisaictlon of the tribunal.




5. Limitations-
The spplicunt further coelsres that the spplication

60
> (1)
Ty
X (11)
¥
(111)
oY
by
(1v)
(v)

4s vithin tlie 1initaticn prescribed in section
21 of the »duinictrative tribunal Act, 1985.

et she upplicant is cenior roct 3che ule Custe
~né from sport: fuctst Le WuE sppointed as i.all in
1970 rné in 1977 Le ciznged nis eagagory a2nd

toct @ Portor.

Thot «ince XR. 1.12.1978, the epplicant is Coach
Attencent he is _1gh schozl nle0,y nc is
por.or:ng Lis cuties wit: utzost nonestyylebour
4n ae -uch @s nc cozpl int of sny kind have been
roceive.y tnd his servies record is neut end

cleen.

7 t the epplicint opnotred for the selectlion

on tie po-t of Ilcket Solloetox :nd hie uclified
but in the intervlev Le ias wrongly been falled by
the secspongent:y anc & Thotost: t aopy cf the seld
-esult is filed herevith as Amne-ure No. 1 to this
spplicution.

fhot in Amexure No. 1 the nade of the parcntage

of 3rl P.H. Dubey ber vrongly becn ~entioned and
51 Lcnusan Prasad her +rongly hbeen eclected from
the sei.odule ca e Joupta. le 42 a Iiigh Caste Hinda
snc gever.l perseng &IV Tunior to the applicant.
™t the scleetion Bozr:i have not folioved the

lay -nde by the Reilvay Board, vice No.R(N.0)3-72

P.2/100 of 7/10.12.1973 end alse no;:f)pg’o;v
o ¥ e
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the Railyay Board's letter dated 25.7.79, 17.10.1979 and
27/30.10.1979 which provides the procedure for

. selection,

(vi) That vide Railvay Board's letter No.B(N.G.) 1-72 MI/100
, of 7/10.12.1973. The Railway Board.haVe made uandatory

.th&t one officer of the selection Bogrd must be from the
Personal Branch, but in the present case none of the
Officer of the Personal Branch was forming'the part
of the selecticn Board, hence entire selection have
‘been vicitiated on this ground alone and the applicant
having no alﬁérnati&e preferrs this application on

the grounds interaliaz-

_GROUNDS_

(&) Because the_applicant'is Senior to Several
" Persons mentioned in Annexure No. 1 and in the
selection the procedune laid down by the Railyay .

Board have not been folloved.

{B) Because in absence of any member from tne personal

Branch the entire selection has viciated.

(C) Because the candidature of the applicant has not
’ pxbperly been considered byethe selection'Board
and the representations have ﬁrongly been decided
and the respondents ought to have declared the

applicant successful.

7% Reliefs sought: In view of the facts mentioned above in

para 6, the applicaat prays for the follo\lng reliefs:

(1) to issue a suitable 0rders, direction or



A

e — T e — e

comnand decluring the applicant passed in the seloctien
of Ticket Collector (I .C.).

(11) To issue a suitable order directicn or commend cuashing

the entire seleection vide Annexure No 1l to this

application as the sene is void and 1llegal.

(1ii)to direct the respondent No. 1 and 2 to procuce all

| (iv)

8'.

(1)

(1i)

.the papers of the sclection andg eonstitution d the

selection Board, before this lion'ble &m Tribunul,

Costs of the application may be awarded to the ,éapplicant

and against the respondents.

Interim order is prayed fors

Pending final decision on the application, the applicant

seeks the issue of the following interim orders.

Respondents No. 1 and 2 may be directea to produce
all the papers of the selection and the constituticn
of the selection comnittee, and not to distrey them

during the pendency of this applicaticn.

to stay the implimentation of the result contained

in Annexure No. 8 1 to this application,

Details of the Remeuy Bxhausteds

In view of the facts that the Riilway Board's uirections

have been VOilated and the representation mmwkzimemst

" have been rejected, though the orda s can not been

10.

comnunicated.

Hatter not pending vith any other courts=  The applicant

further declare, that the matter 1egar01ng which this

N%{/ww L‘\k' ()Lwd/m , Sm=—g/ /.
gmfr\a-u.- :




apnplication has been made is not pending before any
court of law or any other authority, or any other Bench

or Tribunal,

11l. Particulars of the Postal order in resmet of the Applicate-

~ions ’?QSM W@&TNW"-.(D'Z) [45?60&(

12 Detalls of the Index: An Index in duplicate containing

the details of the documents, to be relied upon is

enclosed:=

18. Llst of Enclosures:

(1) Ahnnexure No. 1- Impugned or der of selection
(i1) Vakalatnama;
(iii)Index;

(iv) Postal order,

IN VESIFICATIONS

1, Noww L‘&K‘”‘W%o- KQ K‘W\DWQ’

aged about ;3 years, vorking as Coach nttenddnt at

Charbagh, Lucknow, residentof 03)"‘""0(@\\‘/4. W
TAA,@W

CU y do hereby verify that the

contents of 1 to 13 are true to my personal knowler £6

and belief, anfl that I have not ‘suppressed any meterial facts.

Lucknows

Dated: 27.8.1986. | . bpplicant.
i il ey
| g.!ﬁ/é@—m -
’ 5 /
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HORTHIRN RATL ey
Ho4220- K6 /3 1G /g4 S

l | .
S )

: -In the w:‘iit‘ o ,' EE , ) .
grado R, 260 ven test held for the post of. s :
23,485 55,4 00 oy 204185 followed by yivacyors 1oerct Collostor,
of T lootor cuasor30¥ing candidate s have beon praceq e Or,

icket Collector 92ade s, 260430 frop amof»g:: | Z;):sp%;cciagp panel

- . . PR R S £

Cé_ngral candidate g

u

Lo Srd H.Cathur 8/0 Sri 'B.B.L.E)‘athur | HQ/LKC

2v $rd Ashok Kumar s/o Sri 4
) ‘ ‘Ayodhya Prasad HY/LKO -
?- Sl:i lerard Pandey 8/0 Sri NePandey - H?%Dlﬁjkusha
S, fzi Cm-Prakagh Teweri s/o Sri.R.K.Tewari HRQ/LKO :
Vo 31l K.CiKarojia s/o S K.LKgnojta -HQ/LKO '
~.,6v Srd Sabir Al s/0 Sri Rahmat AlL UHY/LKO
+1o'3ri hshok Kumar s/o Sri Basant [al = - HQ/IKO
2847301 Cn Prakash Singh s/0 Sri B.Singh = HQ/PKX .
9o Srl Ramosh Prasad s/o Syl Mothura Pde HQ/LKO
. 104574 P N.Lubey s/0 S1i. R,C.Dubay | HQ;LKO
"HQ/LKO

Va

- 1148rd. A Mishra s/0 Sri Kaushal Misra
HA/LKO

12.9rd DK, Tripathi s/o Sxi B.D.Tripathi o

"13:5ri+Balbix Rana s/o S J.B.Rama

Wk P
StCeCﬂﬂdidame .

Lo Sri Hanuman Prasad s/0 Sri Ram Gulam HQ/L!fO

2, Sri Dudizram g/o Sd Calbal , HQ/LKO
%, Sri Shyen Lal.s/o Sy Beboo lLal HQ/LKO .
- it _. ?." i
¢,T.Candidates . -

’ - HQ/PR

i »”

Mm@
+RlyeMapager,

Luckno'vy

Copy for information ard necessaryacti on bk

ot

1, $ri Fagoo Bascra s/o Sxi Lakhan: Basera
Eﬁ./Di\Q\‘

-

" 1. DPO/LKO 24 APO(I1) LKO
3. Station Supdt., Lucknow, Pratepgarh, \e¢~amas|

4, Stet on Master,Dilkusha & Ifakhrauli,.

beceer . g,
ARy

\
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~

. [Reqisgered/
" .
IN THE CENTde,AdlnTNISTRnTIVE TRI UNAL:" ;
ALLAHARAD .JLI\CI"I’ ALLAHA, GAD _ K)

. . <
s

23-A Thornhlll Road-

Ram K‘*"”“" pllchebad « 211 oo

v, w»m euf J"’ﬂﬂ'ﬁv&MN Mlahebad ~ 211 ooy
Registration No, o6 1934 ep n, with

Y HeTg 86, yso 8, y Y4 3&1459 85 3‘{5?- &¢
’ No ijT/All /Jug > ?’ied g : , ?/ .

To ‘@s,- Surya kasl, Advoesl, Rjp (o .S’hgy Pm,;

&ucj(new‘ 4
@s,..w« Simte clon dig Connsel

,Q}lo 39 @mgz 7’30?2’_: ﬁ”'

Please take nﬁtlce chat tne épplicant above na Mmed

has prescnted an aprplicaetion q Hlereof ds opslosad hf’rewlth

which has been registered in this _-I'r_ibuna'l end the. Tribunal -
has flxed ‘ '

REE =¥ v.-::ma.x-va. Lyt 7= trnirys

. LITR : : - .

-If no, app~earence is macde on yoyr bahalf, v'mr
pleader -or by 'some one iy aut thorised to Act &nd }Vlead '

on your in the said ap wlicition, it will be heard end decided
in your absence. A :

' Blven under my ha ‘: and the geal ‘d_f ‘the Tribunal
thls lﬁuwm& oy of _,_,0__7;'7?5 l93€ o U

/A :' )

T e o 1

Ginesh, NG A _
T B DEPUTY nBC:IS'LMR(Jud'icial). ,




-

- IN THE CENTRAL RDMINISTRATIVE TRIBUNAL

~ADDITIONAL BENCH,

23-R, Thornhill Road, Allshabade211001 -
No. CAT/ ALLD/ Dated t
‘ ‘ : i ljn. re . .
Registration No, L{£¢J7 ' of 198 6;
” | A
e N OUA JWQ R"""“"“‘"& (/9“"‘-- _Applicant
. |
Versus
. ) P‘ )
Mo of  mdbion Ros porient8

) 5 Qorya awh, Advesel , g
o {Z/O 10 Ng;xivftgg43(y, O(Llébﬁbh 0 -
To, g . L

ooooco'.ooc'oooa.ooGOuoo-co.

Please take notice that the

R

1) Ntad sff egplicatio s AD .

ESBARA S8
hea been : e [ i i

g
ahas Fixed..é?i&?ﬂ?:-dayﬂf

. fﬁ“a%%_‘thﬁ Tribual

: i&;!;,Forf%he hearing
of the said applicétion., B = ed |

_ ¢ '

If no-appearance is ma

by someone duly authorised to a

gaid application, it yill bz he

de on yégr behalf, you pleader gr

ct and plead on your behslf in the ‘
ard and decided in your absence,

Given under my hand and the seal of the Tribupal this |

.....<ég;5j??7{ day of.ga; : .....15857%3‘ ' |

L

F;VDEPUTY REGISTRAR




SURYA KANT - | T 10, SHIVPURI \‘

Advocafé - LUCKNOW

BEF, 0,475 25 /%/ 87 s
4 ?92/%&0 A W A;DW“MV\ACM\’L Tbﬁ(ﬂ&/\mﬂi )
A Sl Bendo ot AUulahsD |

@750&@/%% No 457 %lqgs.’

NAUMILAL KANNAUSIYA Applicant
UNION 0F INDIA % OTHERS _ __ - Respovoauk .

/£

Appucm"loN FO A ADJOURNM(%‘NT e

T Rusnedsts chplitonst Budonnits ac unols *';h"‘

< B ThLE M AA@QMTN; o w Ha xwmnd $or
@%%W T S M«U\/VDJ’CD Cane Lﬂi\./cﬂx o
“’ﬁ‘\W /(,1,6,57‘,%/#; /g\mwi(/ek Counrt s [4- ~lo-87.

2. Thok Ha wo M%WQ o ot 4 weld x}
/:f MSGUTJ a}‘:“w‘k\é‘@ ] !.2
Apv Ww sperak e \’ g

- WHER EFO&ZC ,,,{» v st m}g«uffﬁvxglz W/‘D
Hhot Hlo Dus U Count may bl plesoe?
3o o:@)o‘\M‘v» Ho axmv\b@ Conr. oad Kor o
ddfoe Jode 76""" M Swe Maoydle oY 0«) ‘T‘r\a.azf
3. if,u,.g% A< 76‘” A, 54662,

Aok %)

25/%/\ | » | 0 e




.4 L N~
N THE CENTRAL ADMINISTRATIVE FRIBUNAL .
: - ALLAHAEAD BEMNCH |
- 23-A, Thornhill Road, Allahabad=-211 OG1.

TRt

No, CAT/Alld . ‘ dated:
/ /@ﬂmf', m/ﬁ? -

ENTI PV AR & TA T

SN L P e sen oo APPLICANT(S)

{ f/’w@% ;,-j}, & '*w"(« ~ RESPONDENT(S)
n o (A 59 {C l’t/"\)‘"‘ ﬁJ
To O ’,L&A r:tdﬂyn Ao 5,J&;4n17?ﬂ:>

" . - 7
s d(sz n c" g”"--.’;ﬂ, 'ﬂd{v?’ :‘ =
AR ‘ | | | |

P

- Please take*ndticé that the applicant above
name d has presented an application, a copy whereof
is enclosed herawith which has been reglste*ed in ths .
Tribunal, and the Tribunal has fixad l/
day of _*t £b . 198% . : _ . o

If no, apps=arance is made on your behalf,
yvour pleader or by some one duly authorised to act
' and plead ‘on your behalf in the said application,
'f' " beheard and decided in your absence, |
, - .Given under my hand and the seal of the Tribunal
this ot PO gay of D6 A 1982 .

%t will

For DEPUTY REGISTRAR
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(B) Divisional Railway Harager N.Pailvay Hazratgunj,

Lucknow-.

'(ii) Office address of the Respondentss

(AUnion of India through GCeneral Ianager

Baroaa “ouse New Delhi.

(B) Divisional Kailway Manager H.Reiluay llazratgunj,
, Lucknow:,

3« Porticulars of the order againsf which the application

is maﬁe:-.

‘The application is against the following order s-

(1) Order Wo. 220-E6/E-T .C./34
. (i1) Date, June 30, 1986.
(iii)Passed by Divisional Railway lanager NoFlya,
rHazratganj, Lucknow:,

(1v) éubject in Brief:-

That the applicant is at present wozking as

Coach Attendﬂht. He was previously selected in the
competetion for apoointment on the post of Commercial

' Clerk, but not sent for training by the respondants
No. 1 and 2, and ks working as Coach Attendant. He has
wronging & been failed on the post of Ticket Collector.
The constitution of the selection committee was also
illegal and the result has wrongly been.declured. The
EEEEEIKHkiEn mE XKE selection Bbard not applied their
mind properly and voilated the relevant provisions of

law made by the Railway Board.

4, Jurisdiction of the Tribunals: Allahabed.

The applicant declares, that the subject matter
of the order against which he vants reversal is

within the jurisdiction'of the tribunal.
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the Rallwoy Board's letter dated 25.7.79, 17.10.1979 and
27/30.10.1979 which p:ovides the procedure for

.Selectioh.

(vi) That vide Railway Board's letter No B(N.G.) 1-72 BMI/100
' ef 7/10.12.1973. The Rallvay Board have made mandatory
thit one officer of the selection Board must be from the
Personal Branch, but in the present case none of the
Officer of the Pereonal Branch was formlng the part
S ~ of the selection Board, hence entire seleetion have

been vicitiated on this ground alone and the aoplicant

:having no alternative preferrs this application on

- o the grounds interalia;-

N

G ROUNDS_

(A)  Because the applicant is Senior to Several
] Persons mentioned in Annexure Now 1 and in the
selection the procedure laid down by the Railway .
4 Board have-not been folloved. |

{B) Because in absence of any member from the personal

Branch, the entire selection has vielated.

{C) Because the candidature of the applicant has not
. properly been considered by the selection Board
and the repres entations have wrongly been decided
and the respondents ought to have declared the

applicant successful.

T Reliefs soughts In view of the facts menticned above in

para 6, the applicagt prays for the following reliefs:

(1) to 1issue g suitaple - ordersy direction or

e e
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comnand declaring the applicant passed in the selection
of Ticket Collector {T.C.).

(i1) To issue a suitable order direction or command quashing

 the entire selection vide Annexure No. 1 to this

application as the seme 1s void znd illegal.

(iii)to direct the respondent No. 1 and 2 to produce all

(iv)

,8'0

the papers of the selection and constitution o the

selection Board, before this lion'ble &x Tribunal.

Costs of the application may be awarded to the applicant

and against the respondents

Interim order 1s prayed fors

‘Pending final decision on the application, the applicant

(1)

’(11)

%

10.

seeks the issue df the following interim orders.,

Respondents No. 1 and 2 say be directed to produce
all the papers of the selection and the constituticn
of the selection comnittee, and not to distroy them

during the pendency of this appliecation.

to stay the implimentation of the result contained
in Annexure No. 8 1 to this application,

Details of the Remecy Exhausteds

In view of “the facts that the Rillway Board's cirections
have;been‘voilated and the representation msmkaxkmamst

have been rejected, though the orde s can not been

communicated.,

Matter not pending with any other courts= The applicant

further declare, that the matter regarding which this

Newnws L Kenousges sz

<.



application has been made is not pending before any
court of law or any other authority, or any other Bench

or Tribunal,

1ls- Particulars of the Postal order in resmet of the hpplicat-

-ions Postal ovclay No—_D P YS &6l
o -

12, Details of the Index: 4n Index in duplicate containing

the detells of the documents, to be relieq upon is

encloseds=

18. List of Enclosuress

(1) Annexure No. 1- Impugned or der of selection
(ii) VaRalatnama
(111)Index;

(1v) Postal order.

IN VERIFICATION:

1, Noww LKoo KR Komewsgse
aged«about ;2&1;_ years, working &s Coach Attendant at
Charbagh, Lucknow, residentof fbﬂwwc(ﬁxv5<L£9<ﬁ€¢14\'

L/UCJLT\LO W y do hereby verify that the

contents of 1 to 13 are true to my personal knowleczg

and belief,'anﬁ-that I.have not suppreésed_any neterial facts.

Lucknows

Dateds 27.8.1986. Applicant.,

I s



NORTHIRN RAILWAY

I 4220 B, /8.TC /34

Divl. sffice,
Luckncwe
. S Jure 39, 1986,

_ . . Regi Soloetion (written test followed by viva-vice) for tie
T post of Ticket Collector from amongst class IV staff,

————v

i " In the written test held for the post of Ticket Collector, ‘
o “grade Rs.260-400, held on 2041.85 followed by vivaﬂ}/oce test held on

I , © 23,486 to 25.4,86 the following candidat s have %en placed on pancl

of Ticket Collector grade Rs.260-430 fiom amongst class IV staff i~

\“f" © General candidates ' R e
Lo Srl H.Cdthur 8/0 Sri B.B.Lbathur . HQ/Lko
2 Sri"Ashok Kumar s/o Sri Ayodhya Prasad HQ/LKO
3¢ Sri Murerl Pandey s/0°Sri N.Fandey H3/Dilkusha
. 4o.501 Om Prakash Tewerdi s/o Sri.R.K.Tewari IQ/IKO :
7T 50 grt KuCukarojda /o St K.LKgmojla - . HQ/IKO-
' | 6o Srl Sobir AlL ¢/o Sri-Rahmat ALL - - - HQ/1KO
| '7o°Sri Ashok Kumar s/o Sri Basant Lal HQ/LKO
| BelSyl O Prakash Singh s/o sri B.Simgh - HQ/PKX .
| 'Ys .Sri Ramesh Prasad s/o Sri Mathura Pd, ~ HQ/LKO
! - - 104Sr1“P.N.Lubey s/0 Si. R,C.Dubey - HY/LKO
, - 11.Sri.AK.Mishra s/o Sri Kaushal Misra HQ/LKO
S _A2e81k DKo Trtpathi s/o S B.DoTripathl - . HY/LKO
'13.5ri<Balbir Rans s/o Sd J.B.,Rama - ~HQ/LKO
| $iCsCandidato s
| le Sri Haruman Prasad s/o SriRam Gulam -~ - HQ/LKO
2A Sri Bydhram s/o Syd Galbal HQ/LKO
J Ss Srl Shywn Lal.s/o S Beboo Lal - HQ/LXO
. $.T.Candidates °
'A» - . M .
© . 1. Sri Fagoo Basera s/o Sxi Lakham Bascra HQ/PH
o - g o - 'pﬁw’.."”“ >
' . ' . o L D-/Di\vlthYUNba "901‘, B

Lucknow,
/

l Copy for information ard necossaryactt on'b e

L4 DPO/LKO - 24 APO(II) LKO N »
3. Station Supdt., Lucknow, Pratepgarh, \a>ama s [ .
4. Stotl on'Master,Dilkusha & Pakhrauli.

boss 0
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(B) Divisional Rallway vbnager N.Railvay h°z¢ 1tpund,

Lucknow.

(11) Office address of the Respondentss

(AUnion of India through General ; fanager,

Baroda ‘ouse New Delhi.

- (B) Divisional Railway Manage* N.Railway llazratganj,
" Lucknov. '

3+ Purticulars of the order against which the application

- 1s mRdes~

‘The application is against the following order:~

(1) Order No. 220-E6/E-T .C /84
L (11) bute, June 30 1986.
(111)Passed by D1visional_Railway Hanager N.fly.,

Hazratganj, Lucknow.

(iv) subject in Brief:f

Thct the applicant is at present vworking as
- Coach nttendnnt. He was previously selected in the

v

-« competetiOn for aprointment on the post of Commercial
.-Clerk, but not sent for txaining by ﬁhe respondants
,/Q ’ No. 1 and 2,'and mé working as Coach Atﬁenéant He has
wronging & been failed on the post of Ticket Jol7eCLor.
The consti tution of the selection committee was also
illegal and the result has wrongly. been declared. The
ErxEXknEian mf XKe selection Board not applied their

ming properly and voilated the relevant provisions of

lay made by the -Railway Board.

4. Jurisdiction of the Tribunalss Allahabad.,

The applicant declares, that the subject matter
of the order against which he wants reversal is

within the jurisdiction of the tribunal.

FJGMVYMJ.Lél&\k;yVVDb%?VZngE;%Q>&4 i )
. e L Qﬂ?xbkﬁzk;;%gkjbv
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Untkekions-

6.

(11)

(111)

(iv)

(v)

Ihe epplic:nt ~opther ceele res that the ¢(pplicaticn
4= within the 1iMtetion rresceriled dn soeticn
21 ¢f tro i@ indcerubive Tedhunel fet, 1986.

et ihe sprliocant ir eenior mont Sene:ule Caste
sné Prem sport: Cuots he was sppointas as ;811 In
1070 tné 1o 1977 ke chenged his eagmgory end
heer ¢ Porter.

et ince XB. 1.12.1978, the spplicont is Coach
Attendent ho ig ligh Seiiocl 6180, &nd is
poriorsing his cmties  with utmost ~oneatyslebour
4n o~ - ueh ep no cospl dnt of «ny kind have hoan
recoive ¢ ond hic scrvies precord ic nost end

slache

0t the spplicrnt uppeared for the scleetion

on tia pot of Tickdd collogtor & Le vuslified
et in oo iﬁtcwiw } o Las yrongly been mnga by
e rospondaitsy <@ & Photost ¢ eOpy of the seld
-eruit 3z f1lec hercvith as Smpneiwre No. 1 te this
appliection.

Pt s Annozuze lo. 1 the naze of the par atare

of Brl FoJd. ubcy per wrengly bech ~ontionod ané

o4 arui~an Prosed hare vrengly been eclested from
the Se.ouule od te.qupta. .0 15 & i.igh Caste Bindm,
fro eopbn 1 prricne aro Junien te the applicent.
et (ve scl@etlon Dowrs have Lo t follcveC the

jay - Ge by the fudlrey Toevey vise 10 JR( 1 .0)1=T8
px/10v of 7/10.12.4973 .0 glso Dot cempll.d

NCU/L/)’YVL’LE\»(K‘YV\UCLO%N/ M A

S
0 %'?QL\)
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the Rallwcy Board's letter dated 2547.79, 17.10.1979 =ng
27/30.10.1979 vhich provides the procedure for

selection.

(vi) That vide Rallvay Board's letter No. B(N.G.) 1-7% B1/100
A "of 7/10.12.1973. Thé Rallwey Board have made nandatory |
| thet one officer of the selection Bogrd must be from<the
Personal Branch, but in the present case none of the
Officer of the Personal Branch was.forming the part

of the selecticn Board, hence entire selection have

been vicitiated on this ground alone and the anplicant
having no alternative preferrs tnls appllcatlon on
the grounds interaliasz-
_G_RJD_U_ﬁLP;ﬁ_
(&) Because the applicant is Senior to Several
Persons mentioned in Annexuwe'No. 1l and in the
selection the procedure laid down by the Railway .
3 Board have not been followed.

{B) Because in absence of any member from the personal

Branch, the entire selection has viciated.

(c) Becauée thé candi gature of the applicant has not
‘ properly been considered by the selection Board | :
and the GC“eJentations have wrongly been aocided F*
and the respondents ought to have declared the

applicant successful,

~
[ ]

Reliefs soughtz - In view of the facts mentioned above in

para 6, the applicapt prays for the fOllowing'reliefs:

(i) to issue a suitaple orders, direction or

NM.'/W i — WA L




(Y

comnund decluring the applicant passed in the seleetlon
of Ticket Collector {T.C.).

(11) To issue a suitable order direction or command quashing

the entire selection vide Annexure No. 1 to this

application as the seme is void end 1llegals.

(i1i)to direct the respondent No, 1 and 2 to produce all
‘the papers of the selection and constitution d the

selection Board, before this Hon'ble & Tribunal.

(iv) Costs of the application may be awarded to the applicant

and against the respondents,

8. &nterim order 1s prayed fors

Pending final decision on the application, the applicant

seeks the issue of the following interim orders.

(i). Respondents No 1 and 2 méy be directec to produce
, all the papers of the selection and the constituticn
of the selection comnittee, and not to distroy them

during the pendency of this application.

(11) to stay the implimentation of the result contained
~ in Annexure No. 8 1 to this application,

9%  Detalls of the Reme¢y Exhausteds

In view of the facts that the Riilway Board's cirections
have been voilated and the representation mmmkaime
‘have been rejected, though the orda'é can not been

comnunicated.

10;. Matter not pending with any other court:- The\applicant

further declare, that the matter regarding which this

]\#%qqnnAJZSLK}:SYVU}ME9;Z)/’tiésgii%%zi<;£gcg-



! 6 3=

. - 8pplication has been made 1s not pending before any

court of law or any other authority, or any other Bench
or Iribunal, |

1l. Particulars of the Postal order in resget of the Applicat-

y =lons Yosdd opalsy NG:—%Q« HS(”% boly

12, Detalls of the Index: An Index in duplicate .containing

. the detai 1s of the oocuments, to be relieo upon is

enclosed.-

18. List of Enclosures:

(1) Annexure No., 1- Impugneo or der of selection -
(41) Vakalatnama-

| (iii)Index‘;

(iv) Postal order,

IN VEXIFICATIONS

1, Nowaarlad Komnd 10, Camotups

aged about ‘3 yearsy working as Coach Attendant at -
Charbagh, Lucxnow, residentof (E)%V/QWJ Ri @ 7’%

Lu (MG w9

contents of 1 to 13 are true to my personal knowlecze

y do herebylverify that the

and belief, andl that I have not suppressed any meterial facts.

Lucknows

Deteds 27.8.1986. | Applicant.
| | N‘%{/WZE-/QIQW%”Q
>=\u-

Yy
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NORTHERN RAILWAY -
| lu20-R/eeTCRA .. Divl. effice,
| ' - - o " Luckncw,
A “Jure 36, 1986,
| Regi Seleotion (written_ test followed by vi\}a-vﬁco) for tle
; - post of Ticket Collector from.amongst class IV staff,
' . : — )
In the uritten test held for the post of Tickét Collector, '

'glrade Rse 260400, held on 2G,1.85 followed by viva-voce test held on | ‘
23.4086 10 25.4,86 the following candidat s have heen placed ontpancl
of Ticket Collector grade Rs.26G-430 from aimongst class IV staff s~

\\/ ~ General candidates : S o

¢ Lo Std H.Cdathur 6/0 Sri B.B.L.Mathur HQ/LKO
24 Sri Ashok Kumar s/o Sri Ayodhya Prasad HQ/LKO
3¢ Sri Morart Pandey 5/0 Sri N.Fandey - Hi/Dilkusha
Ge.504 Om Prakash Teweri s/o.Sri R K.Tewari HQ/LKO -
S0 orl K.C.arojia s/o Sri’ K.L.Kgnojia ‘HQ/LKO L .
6w Srl Sabir Al /o Sri Rahmat 4li " HY/LKO L
"7 STi Ashok Kumar s/o Sri Basent Lal™ " "HQ/IKO" T
-.BeSri Co Prakash Singh s/o Sri B,Singh HQ/PKX .
: ‘94" Srd Ramosh Prasad s/o. Srl Mathura Pd, HQ/LKO
; -10.Sri P, N.Lubey s/0 Sid. R,C.Dubey . - - - HQ/LKO
' o dLeSri ALK Mishra g/o Sri Kaushal Misra  ~ HQ/LKO
A2e57) DuKoTeipathd s/0 St B.D,Tripathi HQ/LKO
13:5ri<Balbir Rara /0 S4 J,B.Rara - v HQ/LKO .
$.CoCandidatos o 0
P le Sri Hanuman Prasad /0 Srl Ram Gulam HQ/LKO
. 2o Sri Dudnram g/0 Sd Calbal HQ/LKO
3t Srishyen Lalis/o Su Baboo Lal HQ/LXO

¢TI Cardidatoy SR o
)L 1, Sri Fagoo Basera s/o S Lakhan Basera . HQ/Pad

Ladd P . R '
V o o ':.. . PW 'M\- . d .» - :
o Lucknovy o '
Copy for information and necessaryacti op'ib e

1. DPO/LKO 24 APO(I1) LKO
3. Station Supdt.,'__lj;zc.kno'.v, Rrﬁtépgarh, Nea~>ama Sy

4+ Stati on Master,Dllkushs & Pakhraylls

! | '\ ’ covee Ji
il #

2
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(B) Divisional Railway Manéger'N.Bailway Hazratgan},

Lucknow:s

(11) Office address of the Respondentss

(AUnion -of India through General Manager,
rBaroda house New Delhi.

(B) Divisional Railway Manager N.Railway Hazratganj,
,‘ Lucknowr,

3+ Particulars of the oraer againqt vhich the application

iS nﬁ-deo-

\«

The application is against the following order:-

‘i) Order No. 220"E6/E"T000/84
. (1) Date, June 30, 1986.
(iii)Passed by Divisional Railway lanager N.Rly.,

,Hazratganj, Lucknow. | ~ o

(iv) Subject in Briefs=

That the applicant is at present working as
Coach Attend&ht. He was previously selected in the
competetion for appointment on the post of Commercial
Clerk, but not sent for training by the respondants
‘No. 1 and 2, and ks working as Coach Attendant. He has
wfonging & Dbeen failed on the post of Picket Collector.
The constitution of the selection committee was also .
illegal and the result has wrongly been declured._'The
xEEEExmkiEn ®mf kk® selection Board not applied their
mind ppopérly and voilated the relevant provisions of

lay made by the Railway Bogrd.

4. Jurisgiction of the Tribunals: Allahabed.

The applicant declares, that the subject matter
of the order against which: he wants reversal 1is

within the jurisaiction of the tribunal.

N‘WW MKW"‘%‘" -
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the Railyay Board's letter duted 25.7.79, 17.10.1979 and
27/30.10.1979 which' provides the procedure for

..selection,

(vi)'That vide Railvey Board's letter No.K(N.G.) 1-72 EiI/100 .

" of 7/10.12,1973. The Railway.Boarﬁ have made mandatory
thit one officer:of the selection Bogrd must bé from the
Péfsonal Branch, but in the present case none of the
Officer of the Personal Branch wvas forming the part
df the seléctien Board, hence entire seiection havev
been vicitiated on this groﬁnd alone and the applieant
having no alternative preferrs this. application on

the grounds interalias-

G ROUNDS_ R

(A) Because the applicant is Senior to Several
Persons mentioned in Annexure Now 1 and in the
selection the pr ocedu“e laid down by the Railway :

Board have not been followed.

{B) Because in absence of any member from the personal

Branch, the entire seleetion has viciated.

(c) Bécause the caﬁdidatufe of the applicént has not
' properly been considered by the selection Board
and the representations have wrongly been decided
‘and the respondents ought to have declared the

- applicant successfull,

7. Reliefs soughts In view of the faets menticned above in

para 6, the applicapt prays for the following reliefs:

(1) to 1issue a suitable orders, direction or

MWW[S& WLS Svcr'a«- \ Py .
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comnand declaring the applicant passed in the aeloctlon
of Ticket Collector (T.C.).

- (11) To issue a suitable order direction or command quashing'

"the entire selection vidé"&nnexure No. 1 to this

application as the seme 1s void and illegal.

(1ii)to direct the responcent No. 1 and 2 to produce all -
fthevpapers of the selection and constitution d the

selection Board, before this lion'ble & Tfibunal;

B (1v) Costs of the application may be awarded to the applicant

and against the respondent s

8. &nterim order 1s prayed for:

Pending final decision on the application, the applicant~""
seeks the issue of the following interim orders.,

{1) 'Respondents No. 1 and 2 may be directes to produce
~ all the papers of the selection and the constituticn
~of the selection comnittee, and not to distroy them

duriﬁg the pendency of this applicaticn.

(11) to stay the implimentation of the result contained

in Annexure No. 8 1 to this application.

9%  Details of the Remecy Exhausteds

In view of the facts that the Ruilway Board's cirections
have been voilated and the representatiocn .mEmkximamd

have been rejected, though the ordae s can not been

comnunicated:,

10. Matter not pendingﬁwith any other court:= The applicant

further declare, that the matter regarding whieh this

Nawmud Lo e =BUY - W%



application has been made is not pending before any
court of lay or any other authority, or any other Benech

or Tribunal,

1l. Particulars of the Postal order in resget of the Applicate

~ions Peiﬁé ovd/er Mo DD HSSéOLf
°

12, Details of the Indexs An Index in duplicate containing

the detzils of the documents, to be relied upon is

encloseds=

18. List of Enclosures:

(i) &nnexure No. 1- Impugned or der of selection
(11) Vakalatnamas - |

(iii)Index;_

(iv) Postal order.

IN VERIFICATION:

1, Newws M’vawm s/o - | R Kerne oy
aged about _JE:I__ years, working as Coach Attendant at
‘Charbagh, Iucknow, residentof QG‘W‘C/W)‘QB 2 34
L4A.Ci<5712)6b0‘ ' ; do heréby verify that the

contents of 1 to 13 are true to ny personal knowledgeg,

and belief, and that I have not suppressed any material facts.

| Lucknows | |
- Dateds 27.8.1936. Appliec ant.
NW\’M
SEZ‘N*?EfQ\ %E:;u;;i&:‘
| (&=
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 Me220-Bfe-TC/B4 . . Divl. éffice,
' S L cro © " Luckncwe
TS um 30, 1986
' Regs Seleotion (written test followed by viva-vice) for tle
¥ 7 - post of Ticket Collector from.amongst class IV staff,

g In.the written'test held for the post of Ticket Collector,
grade Rs. 260400, held on 20,1.85 followed by viva-voce test hold on
234,86 to 25.4,86 the following candidat s have keen placed on pancl
of Ticket Collector grade [0 260430 from amongst class IV staff ¢

o ' ' . |
Geperal candidates ‘ T ) i
Lo Sri H.Cdiathur 8/0 S5 BuBuLuiathur * 7% HQ/Lko
2y &ri Ashok Kumar s/0 Sri Ayodhya Prasad .©  HY/LKO
So Srl Murarl Pandey s/0 Sri N.Pandey - HY/Dilkusha
“e.521 Cm Prakash Toweri s/o0 Sri R.K,.Teweri HQ/LXO e,
O Srb K.C.Karejia s/o Sxi’ K.L.Kgnojia “HQ/LKO SRR
. 6 Srl Sabir All s/o Sri Rzhmat 4ld “HG/LKO : ;
+'7s Sti Ashok Kumdy s/o Sri Basant Lal - . HQ/1xO
- Ba Srl Cm Prakash' Singh s/o Sri B,Singh HQ/PKX .
9. 9! Ramosh Prasad s/ Syl Mathura Pd, HQ/LKO
- -104S2i 7P NoLubey s /0 Sii. R.C.Dubey: - 7 HQ/LKO
- ALleSrl AKuMishra s/0 Sri Kaushal Misra HQ/LKO
32651) DKo Tripathi s/o Sud BiDiTripathi “HY/LKO
13.5rivBalbir Rana s/0 Si J.B.Rama | - -HQ/LKO
$.CeCandidatog
Lo Srd Heneow orasad s/o Sri Ram Gulam HQ/LKO
2o Sxi Budhram s/0 Sd. Calbal . H/IKO
3. ST Shywn Lal.s/o Su Boboo Lal HQ/1KO

g.T.Cardidatos o
1, Sri Fagoo Basera /o Sii* Lakhan Basera HQ/Pod

EA/DLVL.R1y, Ma

Lucknows

Copy for information and “éc.e‘-?saryacﬁ 6n"ﬁ> .

ger,

e

1. DPO/LKO 24 APO(II) LKO |
3. Station Supdt., Lucknow, Pratepgarh: Neramas|
4. Stod on Master,Dilkusha & Pakhrauli.

R X RN R




